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ITEM NO.38     Court 4 (Video Conferencing)          SECTION XVI

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).3438/2022

(Arising out of impugned final judgment and order dated  23-02-2022
in CAN No. 7/2022 passed by the High Court at Calcutta)

PRATAP BANERJEE                                    Petitioner(s)

                                VERSUS

THE STATE OF WEST BENGAL & ORS.                    Respondent(s)

Date : 25-02-2022 This petition was called on for hearing today.

CORAM : HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
         HON'BLE MR. JUSTICE SURYA KANT

For Petitioner(s) Mr. Paramjit Patwalia Sr.Adv.
Mr. Aditya Sharma, AOR
Mr. Amit Mishra, Adv.
Mr. Sarthak Raizada, Adv.
Ms. Kanika Singhal, Adv.
Mr. D. Trivedi, Adv.
Mr. B. Bhattacharyya, Adv.
Mr. Rahul G. Tanwani, Adv.
Mr. Kabir Shankar Bose, Adv.
Ms. Harshika Verma, Adv.
Mr. Brajesh Jha, Adv.
Mr. Vikas Singh, Adv.
Mr. Debanik Banerjee, Adv.
Mr. Lokenath Chatterjee, Adv.
Mr. Moyukh Mukherjee, Adv.
Mr. Anish Mukherjee, Adv.
Mr. Amrit Sinha, Adv.
Mr. Surajit Saha, Adv.                    

                   
For Respondent(s) Mr. Tushar Mehta, SG

Mr. Rakesh Dwivedi, Sr. Adv
Mr. Jaideep Gupta, Sr. Adv.
Mr. Kunal Chatterji, AOR
Ms. Maitrayee Banerjee, Adv.
Mr. Rohit Bansal, Adv.
Mr. Eklavya Dwivedi, Adv.
Mr. Arya Tripathy, Adv.
Ms. Ridhi Bose, Adv.
Ms. Priya Sarvana, Adv.
Mr. Supratik Sarkar, Adv.

                  Mr. Kunal Chatterji, AOR
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Mr. Ranjit Kumar, Sr. Adv.
Mr. Mukul Singh, Adv.
Mr. Nachiketa Joshi, Adv.
Mr. Santosh Kumar, Adv.
Mr. Praneet Pranav, Adv.

Mr. Kapil Sibal, Sr Adv. 
Dr. Abhishek Manu Singhvi, Sr Adv.
Mr. Suhaan Mukerji, Adv. 
Mr. Nikhil Parikshith, Adv. 
Mr. Vishal Prasad, Adv. 
Mr. Amit Bhandari, Adv. 
Mr. Adit Subramaniam Pujari, Adv. 
Mr. Abhishek Manchanda, Adv. 
Mr. Sayandeep Pahari, Adv 
for PLR Chambers & Co., AOR

UPON hearing the counsel the Court made the following
                              O R D E R

1 We are not inclined to entertain the Special Leave Petition under Article 136 of

the Constitution.

2 The Special Leave Petition is accordingly dismissed.

3 Pending application, if any, stands disposed of.

  (SANJAY KUMAR-I)                (SAROJ KUMARI GAUR)
     AR-CUM-PS                           COURT MASTER
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